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lWlways to c r~ its riaht in actting 
the real penon oa:upy the land and how 
the Railway would realise its rent for the 
period of unauthorised occupation ? 

THE MINISTER OF RAILWAYS 
lSHRI NANDA) : (a) Yes. Unautho-
rised occupants of Railway lands  can be 
evicted under the Public Premises (Evic-
tion of Unauthorised Occupants) Act, 
19511. 

(b) and (c). Some of the Gazclted 
Officers on the Zonal Railways are noti-
fied as Estate Officers under the abov,: 
mentioned Act, hy the Central Govern-
ment. They are vested with powers for 
eviction of unauthorised occupants under 
the said Act. The offending parties are 
required to pay the rent and/ or damages 
as assessed by the Estate Officer for the 
unauthorised use and occupation of rail-
way land. 

NON-PAYMENT OF RENT TO RAILWAY 

I'OR PLOT No. 2 AT CIIUPRII RAIl.WAY 

STATION (NORTH EASTERN RAILWAY) 

9438. SHRI RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of 
ft.AILWAYS he pleased to state: 

(a) whether it is a fact that Plot No. 
2 at Chupra In. Railway Station in North 
Eastern Railway is in possession of the 
old lessee and he is enjoying the bene-
fit of the  land without paying any rent 
to the Railways or to the real lessee of 
Plot No.2. 

(b) whether it is also a fact that the 
Railway authorities of the North Eastern 
Railway have taken no steps so far to 
get this land vacated by the old lessee and 
to get it occupied by the real person; 

(c) whether it is further a fact that 
in respect of this case, the old lessee 
has filed many suits in the court and 
all have gone. against him, yet he is not 
vacating the plot and is using it himself 
and also through subtenants; and 

(d) if so, how the Railways are arran-
ging to get the land vacated from the 
old lessee and what steps are being taken 
to realise penal rent for the period tbis 
land was under the forceful and unautho-
rised occupation of the. old lessee 7 

lHE MINISTER OF RAILWAVS 
(SHRI NANDA) : (a) Ves. This plot is 
under unauthorised possession of the 
old lessee. 

(h) No. The Railway have already 
filed an eviction suit under Public Pre-
mises l eviction of unauthorised occu-
pants Act of 19511 fOI" evicting the un-
authorised occupant. 

(c) No. He has filed only one suit 
in the court of Munsif, Chapra. which 
is not yet decided. 

(d) The Railway have filed an evic-
tion case before the Estate Officer, N .E. 
Railway under Public Premises Act of 
J 958. Recovery of arrears of rent and 
damages will he effected from the old 
lessee as per decision in the eviction 
Cllse, as and when this is decided. 

13.21 brs. 

RE FIREMEN'S AGITATION ON 
SOUTHERN RAILWAY 

SHRI NAMBIAR (Tiruchirappalli): 
Sir. before you proceed to the next item 
I want to raise the question about 
the situution in the South in regard 
to the firemen's agitation in the 
Southern Railway. Many railway thins 
have heen cancelled. I want to have 
some information about it from the 
Minister. I have already given a Callini 
Attention Notice. 

SHRI G. VISWANATHAN (Wan-
diwash) : Many trains have  heen can-
celled in Madras. 

SHRI NAMBIAR: It is a very 
serious situation, and we sbould let a 
clarification from the Minister. 

SHRI S. M. BANERJEE (Kanpur): 
Let the Minister make a statement. 
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SHRI G. VISWANATHAN: Se\wal 
trains have been cancelled in Madral. 
(Interruption) • 

Mr. SPEAKE.R: I had allowed bim. 
but you bad not mot me. 1btre il 
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[Mr. Speaker) 

nothing on the agenda. Kindly sit down. 
This is a very had practice. I do not 
approve of this practice of Members 
getting up abruptly. 

13.22 Ms •. 
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SHRI HEM BARUA (Mangaldai) : 
We have submitted a Calling Attention 
Notice on this particular subject All 
these can be treated as one motion. 

MR. SPEAKER: Already there is a 
Calling Attention motion on it J will 
admit it tomorrow and we wili scc. 

( Interruption) 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJlWAN 
RAM).; SinC'e the point has heen raised 

Mr. SPEAKER: Tomorrow; a Calling 
Atlention motion is already therc. 
There is no use making a statement now. 

(Interruption) 
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